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Land of Nangal Rai, Wéw Dt
8312 SHRIMATI SAVITRI SHYAM

‘SHRT KARTIK ORAON:

Will the Muister of DEFENCE :
Jeased to refer to the teply gven
f]nstarrcd Question No 4377 on the 12th
September, 1972 regarding fand of Nangal
Rai, New Delln ahd state

(a) whether the last block of five years
was complete on last day of December,
1971 and whether rents for the period has
been paxl to the land owners,

(b) whether the rates of refital com-
pensation are bemg revised by the CGov-
ernment for the next block of yéars which
commenced on or after Ist day bf Janua-
ry, 1972, if so, at what rates, dnd if not
the reasons therefor and

(c) whether Government have pow
taken initiitive to acquure this land, if s0,
at what pifce and by what time tins land

would be acquired?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Yes, Sir

(6) Revision of rent for the period
from 1-1-1972 18 under comsideration

(¢) No, Sir

A?pmmﬂnﬁhmlmwy
varfos Trades in Defehde Edtabitdanents

$313 SHRI § M BANERTEE ‘Wili
the Mumister of DEFENCE be pléased to
state

(a) whether a élassification THbunal 13
being appointed to reclassify vanous
trades 1 all the Defence dstablivhwients,

(b) 1f do, whén, 4id

(c) whether the Ieadelp of the
dia Defence Employees l“%
demanded that thys TnW

not only with the Ordnance ﬁmh%
other Defence establishments also nd''#t
so, whether a final decuion has been taken
m the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR] J B
PATNAIK) (2) No. Sr

(b) Does not drise

(¢) Such a demand was made by the
All India Defence Employees Félferation
It has, howéver, not been possible’to nc-
cept the demand for appomtitient Hf a
Classification Tribunal

of Workiry ctideritition * of
ind dues from (Hipibyers

8314 SHRI S M BANERIEE Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state

(a) whether fresh efforts have been
made to realise workers’ contribution of
the Provident Fund dues from the em
ployers in the country,

<&

Realisation
Adent

(b) if so, the total amount realised dur
mg the year 1972 ‘and the total amount
of arrears still to be reabsed, angd

(¢) the further steps proposed to be
taken in this regard?

FHE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKATSWA-
MY) The Provident Fund Authoritios
have intimated as under —

(a) The following steps are generally
taken against the un-exempted estts which,
default m the payment of provident fund
dues —

(1) Pfosecution s launched under sec-
tion 14 of the Employees’ Pro-
vident Funds and Famuly Pen-

" aibn 'Pind  Act, 1952

(1) Revenue repavery proceedings are
uated under section 8 of the
Emplogees’ Provident Fundy and
Family Pemsion Fund Act, 1952,
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